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Ministry of Finance
Department of Revenue
Central Board of Direct Taxes -

] ‘ v ﬂ%!}

; New Delhi, the , 1995
o A
- ﬁ S.0 (E) - In exercise of the powers conferred b

. y section 295 of the Income-tax Act,
1961 (43 of 1961), the Central Board of Direct Taxes hereby makes the following rules further
to amend the Income-tax Rules, 1962, namely:- - ’

1. (1)  These rules may be called the Income-tax (&kv‘eeﬁ?‘% fme ‘WTRules, 1995.

e . (2) | They shall come into force on the date of their publication in Official Gazette.

!

2. In the Income-tax Rules 1962, -

(N in rule 12 of the Income-tax rule, 1962, after sub-section (1), the following
sub-section shall be inserted, namely: -

"(1A) The return setting forth the total income including the undisclosed income for

] the block period required to be furnished under clause (a) of section 158BC
- i shall be' in Form No.2B and be verified in the manner indicated therein." :and
* (i) in Appendix I, after Form No.2, the following Form shall be inserted, namely:-.




To be filled in by the receiving official

1 « JReceipt No.: , Date
\ Name:
. “jDesignation:

¥ [Signature:

ssessing
Officer Code:
- } [stamp
C N

1,2 & 3 - See footnotes in the return form. »




1. Strike out whichever is not applicable.

2. Status

Select the appropriate code number:
* (@) Individual

(b) Hindu Undivided Family

01

(other than that mentioned below) 02

(¢) Hindu Undivided Family having
any member with total income of
the previous year exceeding the

L maximum amount not chargeable
- to tax
(d) Unregistered firm (URF)

3. Inthe case of individual only.

03
04

1

(e) Régistered firm/firm other than
thé one engaged in profession

(N Registered firm/firm engaged in
Profession

(9) Association of persons(AOP)

(h) Association of persons(Trust)

(i) Bodyof individuals(BOI)

() Artificial juridical person

(k) Co-operativie Society

() A domestic company in which the
public are substantially interested

12

(m) A domestic company which
is not a company in which
the public are substantially

interested 13
(n) A company oither than'a

domestic company 15
(0) Lcal Authority 16




PART - || |
COMPUTATION OF TOTAL UNDISCLéSED INCOME

Total undisclosed income for the block period = [ {(A) - (C)} + {(D) - (B)} ] = Rs.

4. Compute the total income without giving effect to set-off of brought forward losses under Chapter VI or unabsorbed depreciation u/s 32(2) in excess
of whatever has been allowed for determining the totat income returnedfassessed.

=~ Give the details in respect of the previous year on the basis of assessment order if the assessment/prima facie adjustment has been completed.
—Else, give the details on the basis of return of income filed.For the previous year which has not ended or for which the date of filing of the return u/s
139(1) has not expired and the you are in a position to prove to the satisfaction of the Assessing Officer that such income or the transactions
relating to such income have been recorded in the books of account and documents maintained in the normal course, such income is to be indicated

against that previous year. For any year, if the return has not been furnished for the reason that the taxable income was not above the maximum
amount not chargeable to tax, the total income Is to be mentioned against that previous year.

6. Losses of the year remaining after set-off under chapter VI.
N, €
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PART - 1li

(Fill in separate sheet for each of the assessment years relevant to the

previous years falling within the block: period.) '

TOTAL INCOME AND LOSS OF THE ASSESSMENT YEAR 19 -

- 1.Previous Year: 2. Residential étatu:s’: . v
3.Whether a return of income was furnished before the search/requistion: Yes/No'
4.1f a return was filed:- : '

(i) Date of filing the return:
(i) Ward/circle/special range' where the return was filed:
(iii) Returned total income:

(iv) Brought forward loss/unabsorbed depreciation, if any, shown adjusted in the return:

Under section- Amount- , ‘
(v) Amount of loss/depreciation remaining unadjusted after computation of total income:
Under section- Amount-
. {vi) Date of assessment:
—N (vii)Assessed total income: :
7‘«\ COMPUTATION OF TOTAL INCOME AND I{OSS

Under section...
Under section ' _ .
Under section ' 1 :

I ]

Source Amount Source Amoun

1
e i I

k ¢ i
g ,J If there is any difference between the figures column (2) and that of co}lum'n (3) for any row, please explain
..~ how it arose. ' ’ :

b

7. Residential status: Resident/non-resident/resident but not ordinarily resident
. " +

;
i




PART - IV
STATEMENT OF TAX PAID
1. Tax payable on undisclosed income of the block period Rs.
2, Tax paid on undisclosed income before filing the return(Attach challan)
Date of payment Rs.
3. Balance amount payable Rs.
o PART - V ~
' “ LIST OF DOCUMENTS/STATEMENTS ATTACHED
Sl.No. Nature of document/statement - Sl.No. Nature of document/statement
é\
\.
VERIFICATION

........................................................................................ (name in full and block letters) 'son/daughter of

e (name of father) solemnly declare that to the best of my
knowledge and belief, the information given in this return and the annexures and statements accompanying it is

correct and complete and that the amount of total income including the undisclosed income and other particulars
shown therein are truly stated and relate to the previous years falling within the block period from - -19
.‘ -19 . ‘

further solemnly declare that during the said previous years -

(a) no other income accrued or arose to or was received by me from any asset held in my name or in the name
of any other person:

(b) there is no other income, includ
e under the Income-tax Act, 1961.
< | further solemnly declare that during the said previous years -

(a) no other income accrued Or arose to or was received by ‘the person for and on whose behalf this return is
furnished/the person in respect of whose total income | am assessable from any asset held in 'the name of
the person for and on whose behalf this return is furnished/the name of the person in respect of whose totai
income | am assessable, or in the name of any other person;

Mg) there is no other income including income of any other person in respect of which the said person is
chargeable to tax under the Income-tax Act, 1961,
* | further declare that | am making this return in my capacity as "
competent to make this return and verify it.

ing income of any other person, in respect of which | am chargeable to tax

................................................. and | am

"(Name and signature)

. Strike out this declaration if you are not making this return on your own behalf.

. Stike out this declaration if you are making this return on your own behalf.

. Write authorised person/guardian /Karta of HUF/member of HUF /Managing Director /Director / Principal OfﬁcerfMangging Partner/Partner/Chief
Executive Officer as per section 140, Attach power of attorney if you are making this return as an authorised representative.

11. Before signing the declaration, the signatory should satisfy himself that this return and the accompanying annexures and statements are correct

& and complete in alll respects. Any person making a false statement in the return or the accompanying annexures or Astateme‘nts s.,h'all be liable to be
prosecuted under section 277 of the Income-tax Act, 1961 and on conviction be punishable under that $ection with rigorous imprisionment and with

fine. /\4 / (\,P/
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